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ORISSA ORDINANCE No. 5 OF 1984
THE ORISSA EDUC.ATION mmmnnmn'r) ORDINANCE, 1984

[Promulgated by the Governor on the 9th Februaly 1984, published in an
extraordinary issue of the Orissa Gazette, dated the 10th February 1984.)
AN
ORDINANCE

| To AMEND THE onm Ebucanon Acrt, 1969

WHEREAS the Leg:slaturc of the State of Orissa is not in session;

‘AND WHEREAS the Governor of Orissa is satisfied that clrcumstances exist
which render it necessary for him to take immediate action to amead the Orlssa
Education Act, 1969 in thr. manner hereinafter appcarmg. :

NOW, THEREFORE in exercisc of the powers cooferred by olawse (1) of

Article 213 of the Constitution of India, the Governor of Orissa is pleased to make
and promulgate the following Ordinance in the Thlriy-ﬁt‘th Year of the Republic

- of Indiar—

Short title

Amendment
of Section 2.

Ordlnance, 1984.

It shall come into force at once.

: 2. In sectlon 20of the Orissa Eduuation Act, 1969 (horelnalter referred to as the
pl'mmpal Act), the following pro viso shall be added at the end, uamely -

“Provided that the State Governinent may by notuﬂcat:on apply or a:opt fo an

- educational institutjon established and administered by mioorities, such of the

provisions of the Act, so however that the nghts under Article 30 of the Constitu-
tion are not mfnnged.“ _

1. {h T!us Onhnance may be called “the Onssa Bducatlon {Amemdmem)’

Oris’a Act

_ 15 ol 1969




Amendment

of Section3.”  pe gubstituted, namely:—

Amendrent -
of Secrion 6

Amendment’

‘of Section
10—A,

Amendment
of Seeri nil.

3. In section 3 of the prmclpal Act, for clause {c-11, the !'ollowmg clause shall
“{c-1) “Director” means the Dircctor -of Htger Education, Qrissa, the Director
of Elementarv and Adith Education, Orissa, or the Drrector of Secondary Education,

Orissa having jurisdiction as determined by the State Governmeri, from time to
time, over the concerned educational institution and includes any other officer not

'bclow the rank of a Deputy Director who may be authorised by the State
--Govcrnmcnt, from time to time, by g uera_lor speciar o1 er to perform ali or
any of the functions. an | exercise ail or any of th: powers of the Director under -

this Act and as the State Goverpment may by not fication specify in that bzhalf;™.

4. 1o Secuon 6 of the the prmc:pal Act for clause (a), it:e following clanse shall | o

be subatituted, namely:—

““{(a) to be recognised by .the Board of Secondary Education constituted

under  the Orissa'_Sccondary Education ct, 1952 or the Council
of Higher Secondary Education constituted und-r the' Orissa Higher

Secondary Bducation Act, 1982 or, as the case mty b., to be affiliated

to any University established under any faw; or ",
5. In Section 10-A of the principal Act, in Sub-secuon (I —

) in the opening lineafter the word * teacher” the words "am:l uther
members of the staff” shal! b inserted;

(n') in clause (a), after lhe word “tacher” the words ‘and other members--

of the s:aff” shall be msertud

~ {jif) in clause (b , after the word “teach'r" thc words “and other mcmbe:s' '

of the ataf™ shall be 1u5crtcd
6. In Section 1! of the prmc;pal Act,—
() In sub-wcuon )~

(a)a&cr the words “made thcreunder" the words figures, letier and
comma “or to give 2ffecito the oider or girection issued bythe
Tnbunal under Section 24-A,” shall be inserted;

- {b) for the proviso the fuilowmg prowsos shdll be suhstttuted
'namely —

“Provided that where,—

10 of 1953,

Orissa act

19 o 1982,

(a) the tenure of the managing committee of, as the case may be, o

the- governing body of an aided educational institution has expired
and the constitution of the succeeding managing commiitee or the
governing body has not been approved by the prescribed
authoriety, or ' ' -

(®) the sumber of members holdiﬁg office of any mansgiog committee or,

_as the case may be, any governing body of an aided educational instity-

tion has failen below the prescribed number for quorum due to death,
resigpation or otherwi ise among members,

[ The _Directm_- may réconstilﬁte lhe mapaging commi_ttee or governing body - afier

consultation with such persons or authorities as he may deem necessary, and the
managing committee or the governing body so reconstituted -shall manage the -
institution till the date on which the constitution of the succerding managmg

committes or govcmmg body is dul)r approved by the prescribed authority: ]




Amendment

of Section 15,

134

T

Provided forther thai where -show cause fias been issued for failurg togive

effect to the order or direction issued by the Tribumal, if the Director deems it
necessary for expeditions ‘implementation of that orcer or direction of the Tribunal

" in the interest of the institution, be may suspend the concerned managing committee _

or governing body, as the case may be, and shall frame the charges within a period

of sixty cays from the date of susps:nsnon failing which the order of suspension

shall lapse.”.

(fi) io sub-section (4). after the war'ds “superse-sion and remn'st_iﬁltion’.
the words “or during the period of suspension” shali be inserted.

7. In Section 15 of the principal Act,—

(i) in snb-sectnon (2),—
. (a) for clause (c), the following clauses shall be substltuted, namely e

“(¢) The Dinect’or o‘f Higher Education, Orissa, - .. Ex-Officio

Member,

(c.l) The Director of Blementary dnd Adult Educatlon, Origsa, Bx-Officio -

"~ Member. ]

(0-2) The Director of Secondary Education, Orissa, .. Ex-Officio

~ Member. »

(b) in clause (d) for the word “Vlce-Presldent” the word “President” shall
bc substituted.

(i) for sub-section. (5) the following sub-sections shall be substituted, namely :—

»

+,5) The Secretary to the Adwisory Cmmml shall be nominated by the
State Goverament.

{6) No act or proceedings of the Advisory Council shall be mvalia merely

by reason of any vacancy among its members or defect m the

cOnstllutlon ot the Advisory Cnunctl

1‘7) ' Notwnhstandmg anything contained in sub-section (2), on the failure

of any of the associations mentioned in clause (g) to elect
member or members in the prescribed manper, the Director shall
give notice in writing to the concerned association to elect member or
members in the prescribed manner within a date to be specified there-
in and if the asgociation fails to elect member or members within the

 date so specified the Director shall nominate a person or persons, as
the case 'may be, on behalf of the association as member or members
of the Advisory Council.”, ; '

. . -
I




Amendment
of 8 ction 16. *
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8. In Section 16 of the meclpal Act for sub-section (4) the followlng sub-section
shall be substltuted namely —

“(4) No person shall be eligible for nommatrm or e]ect:on as =» nou-o'ﬁctal. .
'member ofthe Board if he,~— : '
(#) has been a member of the Board for aix years or

‘i) has dlrect!y or mduectly by himse!f or by his partner any share or mterest o
in— : '

() any book intended to be prescnbed or recommended as a text-book for
the primary school course; : ) :

(5) the business ol_' the pubhsher of any such book ; or

(¢ .any work done by -rder of the Board or in auy contract entered into’
on behalf of'the Board.”.

1 sertion of 9, After Section 23 ofthe prmclpal Act, the following Sect:on sball be mserted, “

i!;:k Section | mely —

g.ecow_ei-y o ) “23—A. All a!ﬁoiints due.on accopnt of apy loan granted under Section 23 shall,
nes- " if ot paid within the date fixed therefor, be recoverable as public demand on regui-
sition made by the authority prescrtbed o that behalf.”.

190. In Section 24 of the principal Act, in sub-section (1), in clause (e) for the

t
“Section 264.
_ of Section 24 word “Director”, the words and co nmas * Director, Higher Education Orissa”™ shall

be subst.tuted. -

B. N. PANDE

Dated the 9_th'February, 1984 o : . Go\_refnor of Orisza




